IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

€,P.Ne.38 of 1996 in C.PyiNe.63 ef 1995. Date of Order:26-3-1998,

in 0.A.Ne.1560 OF 1994,

Between:

1. B.Harihara Rao
2, M.Gangadharan
3. S,Sampath Kumar -
5. N.Suvarna Kumari
6

. D.Krishna .+ Applicants

and

1. T.Manohar Rae, General Mgnager,
Seuth Central Railway, A
Rail Nilayam, Secunderabad.

2. R.P.Dubey,
Chief Persennel Cfficer,
South Central Railway,
" Rail Nilayam,Secunderabad.

.+ . Respondents

COUNSEL FOR THE APPLICANT :: Mr,G.V.Subba Rae

COUNSEL FOR THE RESPONDENTS:: Mr,V.Rajeshwara Rao

CORAM:
TYE HON'BLE SRI R.JRANGARAJAN,MEMBER({ADMN}
AND

HE HCN'BLE B.S.JAI PARAMESHWAR7 MEMBER(JUDL)

: CRDER:

ORAL ORDER(PER HON'BLE SRI R.RANGARAJAN,MEMBER(A) )

Heard Mr,G.V.Subba Rae for the Applicant

and Mr,V.Rajeshwara Raoe for the Respondents.
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2. The C.P.Ne.63 of 1995 was dispesed ef with the

following Grder%—j

"1f speciai mention is net geing te be

made inithé Apex Court by the end of

February.1996, for prayer fer stay, the

same has 4@ be paid with interest at the
rate ©f| 1/ per aunuu, LLWhn 11— 2 swe

e
3. The appiidants submit that he has get the arrears.

However, he has! paid interest at the rate ef 12% per annum

from 1-3-1996 as ne cstay has been obtained by the end of
Fehriarv. 1096, la.S idire‘cted in C.P,Neo, 63 of 1995,

4. We de nptlthink it is necessary te pay any interest

as the directiah %n the original C,A. has been substantially

I
cemplied with. | |

5. The C.E. is closed. WNeo cests.

{ B,S.JAT ARAMLSHWAR ) ( R.RANGARAJAN )

MEMBER (J /5\4‘2’/ MEMBER(A)

I
|
Datedﬁ tpls the 26th day c¢f March, 1998

By
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Dictated in the Open Court %*\
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